
CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

Original Application No. 74 of 1998

New Delhi, this the j 7 • 'day of March, 1998

Hon'ble Mr. N. Sahu, Member(Admnv)

Sh. Rita De\-i , W/o Late AS I
1 DrV ) ( 344-9 /D ) , Ram Dev M ishr a,
/ 0 Q u a r t e r K o . Q - 4 /1, Police

Fiats, Police Station, Model
Town, Delhi - llC 089. " APPLICANT

(B3- Advocate Sh. R P Aggarwal)

Versus

1. The Lieustenant Gover-nor,

t ii r o u g ii t lie Chi e f
Secre ta,ry , Govt. of NCT
of Delhi , 5, Sham Nath
Ma r g , Del li i - 118 0 5 4 .

2 . T h e Co mm. i s s i o n e r o f
Police, Police
Headc,uar ters , De 1 hi, - 1 i0
002. ' - RESPCNBENTS.

(By Advocate -Sh. Raj Singii)

ORDER (ORAL)

Bv Mr. N. Sahu. Member(Admnv) -

The main prayer, in this Original Application i .3

to direct. the respondents to provide comioe^ss ionatc

ernpioyment to the son of the applica,nt, Sh. Vinay Kama..-

in a suitable post. The interim prayer is that the

appli(,'ant be allowed to continue in the Govt.

aecoinmodat j on which is allotted to her husband. The

ground for the claims is that the action of the

respondents in denying the compassionate appointment is

not in conformity with the law laid down by the Hon'ble

SupreiTie Court. It appears that the applicant was assured

by the respondents vide letters dated 1. 11. 1993 ar.d

18'. 1 1 . 1993, Annexures A-4 £ A-5 tha,t his son would be

cmuAlilered for compassionate appo i ntrae iit as and. when he



(2)

attai,r.ed the age of aiagority. Thereafter there was

^  Dhysieal fitness test and he was found fit. He was ais
medically examined and was lound f j. d.

verification was also done. Without any justiiiaoie

grounds the applicant's case was ultimately rejected by

an Order dated 4.8.1997. Further, his representation to

the Com.mi ss i oner of Police against tne crder aaue-,.f

4.8.1997 has also been rejected \'ide letter cateci

11 1 1. 1997, Annexure A-2. At. tlis time of li.ead i ug, l-hC

learned counsel for the applicant has placed on tecoio a

coDV. of the order dated 2.2.1998 passea oy uiie i. u.

Governor as conveyed by his Special Secretary, addressed

.Tq Principal Secretary (Eome), Govt. of NCT, Delhi. The

opcrati\'e para 2 state,?, that the Iion ble Ll . uo,'-i .-Oi

approved "the appointment of Sh. Vinay Kumar iiiushia BOrr

of late ASI Ram Dev Mishra No.3449/D for the post ol

Constable (Ex.) in Delhi Police on compassionate grounds

immediately' .

2. Learned counsel for the applicant states t!ia,t

till now iio order for appio iiitrrient lias been i eceivCu Lf,

the applica.iit. I have liefard Sri Raj aingn, le-arned

counsel for the respondents. After hearing both tiie

counsel, I hold that this OA can oe aisposea o;. oj

giving a simple direction to respondent To.2,

Commissioner of Police, Police Headquarters, Delhi - llO

002 .

-3. Respondent No. 2, is hereby directed to issue

the apspointment order as per orders of the Lt. Gox'ernor,

eread to above, within, a period of 4 weeks from the

date of receipt of a copy of t.his order. As this is a



case of compassionate appointment and as the Lt.

Governor has also directed immediate compliance to the

order, this time frame shall be adhered to.

\A

4. As regards the retention of the quarter, this is

already covered by the orders of the Dy, Cornmiss loner oi
I

Police, Delhi dated 17.12.97, Annexure R-5. The Police

a d ni i n i s t v a t i o n has a 1 r e a d y per in i 11. e d the f am 11 y of La ̂ t

Ram Dev to retain the Govt. quarter No. 0/481, Type II,

Kew DeIhi upto 2 8.2.1998 on advance payment of 1 icem:• c

fee @ Rs. 1462/- per month. The leaiuied counsel for the

respondents submits that the applicant has not complied

with the payment of licence fee at the rate stipulated in

that order. It is not possible, in this OA, to exa.mine

or to give any spiecific direction regarding the retention

of the quarter. It will be sufficient to observe that

■the respondents shall examine afresh the applicant's

eligibility to retain the quarter in accordance ivitii the

rules a.nd guidelines on the subject, now that the Lt.

Governor has approved his 'claim for compassionate

appo i nt.men t.

The OA is disposed of as abo\-e. No costs.

(N SAHU)
MEMBER (A)

/ s u n /


